
Govemment of Jammu and Kashmir

Department*t"*aiff ,1""..f##liamentaryAffairs

Srinegar/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigation in Union

territory of Jammu and Kashmir-Appointment of Offrcer In charge (OIC)

Litigation

GOVERNMENT ORDER NO:-2273- JK (LD) of 2026

DATED:- 18 ' 02 - 2026

Sanction is hereby accorded to the appointment of Officer's of Police /Home

Department as mentioned in annexure to this Govemment Order as Officer In

chargeLitigation(oIC)forthecasesindicatedagainsteachincludingcontempt
petiti-on, if Ly, pending before Hon'ble High Court of J&K and Ladakh/Central

Administrative Tribunal or any other forum.

The terms and conditions of appointment of the OIC's shall be

govemed by the provisions of Govemment Order No'I673-JK (LD) of 2021 dated

24.03.2021.

By order of Government of Jammu and Kashmir'

sd/-
(Achal Sethi)

Commissioner/Secretary to Government

Dated: 18.02.2026No:-LAW-OICi2/2026

Copy to the:-

l. Learned Advocate General, J&K.

2. Principal Secretary to Hon'bl€ Lieutenani Covemor, Raj Bhawan'

3. Joint Secretary(J&K), Ministry of Home Affairs, Governme of lndia'

4. Registrar General, High Court ofJ&K and Ladakh, Jammu/Srinagar'

5. Principal Secretary to Hon'ble ChiefJustice, High Coun of J&K and Ladakh

6. Principal Secretary to Government, Home Department'

7. Director Litigation, Srinagar/ Jammu'

8. Assistant Law Officer concemed

9. Officer In Charge Litigation (OlC).

10. Private Secretary to Chiefsecretary for information ofChief Secretary'

I t. Private Sectetary to Commissioner Secr€tary Law'

12. Incharge website.

13. Govemment Order file

14. Concemed file. fu*t
(Jawad Murtaza Khan)

- Assistant Legal Remembrancer

(Wl
)/



AnnexuretotheGovernmentorderNo.22T3.JK(LD)of2026dated18.02.2026

OICTitlc of thc CascS No.
Sh. Praladh Singh' DySP Hqrs
fldhampur

FIR No. 3 I 5/2014 of P/S U

NPDS Act titled UT of J&K through P/S
dhampur U/S 8/ I 5

Udham r Vs Jarnail S & Another
Sh. Krishan Rattan' DySP Hqrs'
Doda

FIR No. 01i2025 ofP/S Dessa

4(2) POCSO Act titled UT of J&K Vs Mushtaq
U/S 64 BNS and'l

Sh. ,lrlrn Singh Chib, DYSP DAR,
Samba

FIR No. 123/2019 ofPiS Samba titled UT of
d Others Vs. Ashok Kumar.J&K an

3

Sh. Ravinder GuPta, DYSP, Hqrs
Kathua

fln }..]o. +SOIZO23 of P/S Kathua
J&K Vs Sohan Lal

titled State of.l

['d hnm ur
Sh. Praladh Singh. Dr.SP HqrsFIR No. 338/2017 of P/S Udhampur titled State

of J&K Vs Satnam Sin
5

Ahmed.


